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The short question for decision in this case is whether

QRDER

 the applicant is entitled to get additional pay for the post

of Assistant Stores Officer under FR-49(v) in pursuance of .

the letter dated 13th March, 1995(Annexum 'E' to the app.) or

not, According to the applicant, he was promoted to the post

of Assistant Store Officer on ad hoc basis for a period of .

was

89 days w.e. £, 02,05,94 or till a negular incumbent £ posted

was

whichever /3, earlier, vide order dated 1ith May, 1994 (annexure! B'O

to the app.).

.

{Iherea'fter the said order has been cancelled

Y the respondents on the ground that the applicant who was

working as a Store Assistant under the Sui:'vey,of Indié, BEastem

Giicle, Calgutta, was not eligible for promotion to the said
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post of Assistant Store Officer, Subsequently, the respondents
directed the applicant to continue his duty holding the charge

of the post ofi Assistant Store Officer on current duty basis

£111 further orders under FR-49(v) vide order dated 13/3,95
(Annexure *B' to the app.). It .is stated by the applicant

that he rendered service to the said post of Assistant Store
Officer for more than 3 months on the bdsds of the order of

the respondents and thereby he is entitled to get additional

pay as admigsible to him under FR-.49, But the respondents

denied @E"_@“f’ additional financial iaenefit to the applicant

despite of hig several representation requesting them to grant such
additional pay for the post oi' Assigtant Store Officer., Thereby
he approached this Tribunal claiming additional pay for his |
works in the post of Assistant Store Officer. _

2. Regpondents filed written reply to the O,A, denying the
claim of the applicant, It is stated in the reply that admittedly
the applicant was promoted to the' pést of Agsistant Store‘Officer
on ad hoc basis but subsequently such premotion was cancelled

by the authorities vide order dated 20.5.94(Annesure R-I),
Reasons for cancellation of his promotion has been assigned by
the réspchdents stating that as fp}er the Recruitment Rules(Annexure

"R-V), 5 years of regular service in the Feeder cadre is necessary

for consideration of promotion to the post of Assistant Stoie
officer. The applicant had not even completed one year at the
time of assumption of current duties as Assistant Store Offiosr
on 11.5.,94, Hence the claim of the applicant is not justified,
3. L4, coungel Mr, Sacir Ghosh appearing on behalf of the
applicant contended that the respondents arbitrarily and illegally
denied the claim of the applicant to which he is entitled as
per rules, It is submitted by Mr, Ghosh that the applicant
performed quty in the said post of Assistant Store Officer for
more than 3 months and thereby he is éntitled to get additiconal
pay as admissible to him as per rules, |
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4, L4, counsel Ms,/Banerjee appearing on behalf of the
respondents submits that the applicant was directed to hold
the charee of the post of Assistant Store Officer on current
duty basis till further orxders and as per FR-49(v) he is not
entitled to get additional benefits. It is further stated by
Ms. Banerjee that these facts were clearly mentioned in the
order dated 13th March,1995, Thereby the application is liable
to be dlsmissed.
5. We have congidered the submissions of the ld, counsel
for both parties and have gone through the records. We have
also perused FR—49Q.* ' On a perusal of the provisions of PM‘)
we find that in order to get benefit of additional pay for a
formally
certain post, a Govemment servant should be/appointed to that
post for holding thegg;:iige of duties attached to the said post
by the competent authorities, FR-49(Vv) runs as follows i=
"no additional pay shall be a&nissible to a Government
servant who is appointed to hold current charge of the

routine duties of(another post) or posts irrespective
of the duration of the agiitional chyrge.”

In the instant case, we find that the applicant was directed to

hold the charge of the post of Assistant Store Offider on current
duty basis till further orders under FR-49(v) and it has been
clearly mentioned in the order dated 13th Maich, 1995 that no
additional pay shall be admissible to him for perfomance of
current charge of routine dutiesg, But it isvnot denied by

the reépondents that the applicz;nt perfomed duty in the said
post for more than 3 months, At the same time, it is found
that unless an empldyee ;{si‘_-gépointed to a certain post to hold
the full charge of dutlies, he shall not be entitled to get
ag/cﬁtional pay- under the FR.49} as mentioned above,

6. In view of the aforesaid circumstanoes, we do not find
any reason to interfere with the order of the respondents dated
13th March, 1995(Annexure 'E' to the spp.) as it is issodd in
accordance with the extant rules, Thereby the claim of the

applicant is devoid of any merit and is liable to be dismissed.
Accordingly the O.A. is dismissed avarding no costs,
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